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This bunch of 06 appeals filed by the assessee are preferred against
the separate orders of the Ld. Commissioner of Income Tax (A)-3, Noida
[for short hereinafter referred to as the “(Ld. CIT(A)”] relevant to
assessment years 2015-16, 2016-17, 2017-18, 2018-19 2019-20 & 2020-21

respectively. Since all the appeals are relating to the same assessee, hence,
1



the same were heard together and are being disposed of by this common
order for the sake of convenience, by dealing with the assessment year
2015-16 being the lead case.

2. At the outset, it is submitted by the L.d. AR that AO has passed the
exparte order without giving sufficient opportunity to the assessee. It
was further submitted that similarly has passed the exparte order and
non-speaking order, which is against the principles of natural justice as
the same has been passed without affording reasonable and adequate
opportunity of being hard, dismissed the appeal of the assessee on
account of non-prosecution and even not decided the matter on merits
appropriately and passed the non-speaking order in the case.

3. We have heard the rival contentions and perused the records. Upon
careful consideration, we find that in this case the AO has passed the
exparte order and LLd. CIT(A) has also passed the exparte order and even
not discussed the issues on merits appropriately, however, he upheld the
action of the AO, and dismissed the appeal, which is not sustainable in
law. Hence, in the interest of justice, we remit back the issues in
dispute to the file of the Ld. CIT(A) with the directions to pass a
speaking order on the issues in dispute, after giving adequate
opportunity of being heard to the assessee, for which 1d. DR has no
objection. Assessee 1s also directed to fully cooperate with the Ld.
CIT(A) during the proceedings. Accordingly, the ITA No
3882/Del/2025 (AY 2015-16) is allowed for statistical purposes.



4. Our aforesaid decision taken in assessment year 2015-16 will apply
mutatis mutandis to other remaining appeals viz. ITA No. 3883, 3884,
3885, 3886 & 3887/Del/2025 relevant to assessment years 2016-17 to
2020-21.

5. In the result, all these 06 Assessee’s appeal are allowed for

statistical purposes

Order pronounced on 14-1-2026.
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